| TEM NO 38 COURT NO. 8 SECTION |1 A
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl) No(s).4444/2004
(From the judgenent and order dated 12/07/2004 in CRLM No. 11485/2004 of

The H GH COURT OF PATNA)

RAM CHANDRA PRASAD S| NGH Petitioner(s)

VERSUS

STATE OF BI HAR Respondent ( s)

(Wth appln(s) for inpleadment and office report ))

Date: 10/05/2005 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE P. VENKATARAVA REDDI
HON BLE DR JUSTICE AR LAKSHVANAN
For Petitioner(s) M. Pranmod Kumar Yadav, Adv.
M . Saty Prakash Sharma, Adv.
M. Naresh Kumar Yadav, Adv.
M. Rameshwar Prasad Goyal , Adv.
For Respondent (s) M. Saket Singh, Adv.
M. B.B. Singh, Adv.
UPON hearing counsel the Court nade the foll ow ng
ORDER
Application for inpleadnment of C.B.l1. as respondent is allowed.
I ssue notice to C.B.1I.
Lear ned counsel for the petitioner is permtted to
erve the C B.Il.hy Dast i and

al so to serve the papers to the Standi ng Counsel for the C.B.I.

Post the matter before the second Vacation Court.



( Meenu Sethi ) (Pushap La
ta Bhardwaj )

Court Master Cou
rt Master
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